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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Order 

Heard Mr • P • X.P adhi, 1 earned Counsel 

arpear:Lng for the p1icarits and Mr.A..-osc, 

learned senior standing Counsel; on whnT 

a copy of this Original pr)lic - Y 

already been served. 

2. Non consider ation of bb çjiiev acics 

of the Zp1icants( for providing a 

compassionate 	ointnt) is the subj act 

matter of grievan.ce in this case filed 

under Section-19 of the Aninistrative 

Tribunals' Act,1985. 
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3. it app eats, tiIe 

of theDlicants ( for 	reosideration 
of their grievance) is still pending with 
the Respondents. In the said prenises, this 
case is cJJ.sposod-of with direction to the 
Rosnondents to recDnslder the qrievances of 
the -kp1icarits ( for providing mpassionate 
appontont) within a period of 120 days  
from the date of receipt of a Copy of this 

order within the said period. 
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4. Witli the aforesaid observations 
and directions, this Originei Application 

is disrosed.-of. 	 f) 
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